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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH, NEW DELHI 

Original Application No. 413/2021 

IN THE MATTER OF: 

BIKRAMJEET SINGH SHERGILL ....... Applicant 

V/s 

STATE OF PUNJAB ....... Respondent 

REPLY ON BEHALF OF M/S JITF URBAN WASTE MANAGEMENT 

(BATHINDA) LIMITED PURSUANT TO DIRECTIONS OF THE 

HON'BLE TRIBUNAL DATED 22.11.2024 

Most Respectfully Showeth: 

1. The present reply is being filed on behalf of the M/s JITF Urban Waste

Management (Bathinda) Ltd. ("the Concessionaire"), which is the

Concessionaire of the Municipal Solid Waste Processing Facility at

Bathinda. The present reply is being filed through Mr. Ramesh Chandra,

who is authorized on behalf of the Concessionaire via board resolution

dated 25.07.2018. A copy of the Board resolution dated 25.07.2018 is

attached herewith and marked as Annexure R-1.

2. That the Hon'ble NGT, via order dated 22.11.2024, wanted to know as

to what period legacy waste was generated and whether entire legacy

waste was generated when entire operation was in the hands of

Municipal Corporation or it also relates to period when respondent 3 was
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under contract operating handling, management and disposal of solid 

waste in the area of Municipal Corporation, Bhatinda. As a result, the 

Concessionaire is filing the present reply /response. 

3. It is humbly submitted that the contents of the Concessionaire's Reply

dated 22.05.2023, 18.12.2023 and 24.10.2024 may be read along with

and treated as part and parcel of the present reply, which is not being

reiterated to avoid prolixity.

Period and Ouantitv ofLegacv Waste 

4. In this regard it is most humbly submitted that the Concessionaire has

not made any assessment of the period or quantity of legacy waste ever.

However, in the proceedings of Capt. Mall Singh vs. State of Punjab &

Ors. (Appeal No 70/2012), the Commissioner of Municipal Corporation

ofBathinda has filed an affidavit on 16.08.2013 in which the period and

quantity oflegacy waste is mentioned. The Affidavit dated 16.08.2023 is

annexed herewith and marked as Annexure R -2 and the relevant

p01iion of the same is reproduced hereunder for ready reference:

"4. That the plot of land admeasuring about 36 acres in the village 

Mansa Road, Bathinda, Punjab was being used by the respondent 

No. 3.for the last three decade.for dumping I storage of municipal 

solid waste. 

It may be emphasized that over last about 2 8 years, the average 

municipal solid waste generation in and around Bathinda, Punjab 

has been about 70 MT per day. Presently, it is estimated at about 

110 MT per day. 
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The municipal solid waste which has accumulated/ deposited at 

the said site is presently about 7, 00, 000 MT, its volume being 

approximately 9, 00, 000 Cum. (if density is taken 800 Kg per 

Cum.)" 

5. Thus, it is evident that till 16.08.2013 there was around 7 Lakh MT of

legacy waste lying at the dumping site which was accumulated since

1983. The Concessionaire is not aware as to when and how the same was

processed or removed by the Municipal Corporation of Bathinda.

6. Needless to mention that treatment of Legacy Waste is the obligation of

Municipal Corporation, Bathinda only and the Concessionaire is not

responsible for the same in any manner whatsoever.

7. Further, the Municipal Corporation, Bathinda in its reply dated

08.10.2024 while admitting to its obligation to process the legacy waste

has also provided the current quantity of legacy waste which is as

follows:

"Regarding the Bioremediation of Legacy waste, it is 

submitted that Municipal Corporation Bathinda has 

successfully remediated 2,54,000 cum out of 3,53,000 cum of 

Legacy waste in 10 acres of land. A1unicipal Corporation 

Bathinda has further taken up the work in the remaining 

portion of approximately 5 Acre land which is likely to be 

completed by November 2024" 
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Dumping o(MSW at the dumping site is at the risk and responsibilitv o(MC, 

Bathinda as per the Concession Agreement dated 23.11.2011 

8. Without Prejudice and in addition to the above, it is further submitted

that as per the Article 2.2.2.1 ( d) of the Concession Agreement dated

23.11.2011, the dumping of the MSW at the Dumping site is at the risk

and responsibility of MC, Bathinda. The relevant aiiicle of the

Concession agreement dated 23.11.2011 is reproduced hereunder for

ready reference:

"d. allocated/demarcated site for dumping of MSW till the 

time processing and disposal facility are established as a part 

of the project. Such dumping of MSW shall be at the risk and 

responsibility of the Concessioning Authority, till the project 

achieves COD- P & D. "

9. It is most humbly submitted that the Project could not achieve the COD­

P&D for the following reasons:

a. Land for Sanitary Landfill (SLF) at Mandi Khurd was never

provided by MC Bathinda: MC, Bathinda was responsible for providing 

36.81 acres of land for construction of Sanitary Landfill Facility at village 

Mandi Khurd. However, the said land was under litigation and the Hon'ble 

High Court of Punjab and Haryana had passed an order dated 08.08.2012 

to maintain status quo over the said land, and the said land was never 

provided to the Concessionaire till date and SLF could not be established. 

The same is a breach of MC, Bathinda's conditions precedent under the 

Concession Agreement. 
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b. MC, Bathinda did not get the Environmental Clearance amended

for SLF: Further, despite the Concessionaire's repeated requests vide 

letters dated 15.07.2016, 26.08.2016, 29.08.2016 and 01.06.2018 to have 

the Environmental Clearance amended with respect to change of land for 

SLF from Mandi Khurd to Mansa Road, MC, Bathinda has failed to do the 

same. Due to the acts and omissions of MC, Bathinda, the SLF, as 

envisioned under the Concession Agreement, could not be established even 

at the alternate land at Mansa Road, Bathinda. A copy of the letters dated 

15.07.2016, 26.08.2016, 29.08.2016 and 01.06.2018 of the Concessionaire 

is already annexed with Concessionaire's reply dated 22.05.2023. 

10. Without Prejudice and in addition to the above, it is also submitted that

the Concessionaire dumped the MSW at the dumping site provided by

MC Bathinda before the start of processing facilities. It is submitted that

the Concessionaire dumped approximately 1,38,419 of MSW from its

C&T operations from December 2011 till October 2015. It is further

submitted that after the establishment of processing facilities, the

Concessionaire has dumped only around 29000 MT of MSW at the

dumping site, since the SLF could not be established due to the reasons

solely attributable to MC Bathinda, for the period between April 2016 to

January 201 7 when the scrubber system was being installed in the

processing facilities.

11. Thus, as MC, Bathinda has failed to provide the land for SLF and/or get

the Environmental Clearance amended for establishment of SLF at the

alternate site at Mansa Road, Bathinda, the Concessionaire could not

establish SLF and the Project could not achieve COD. Therefore, even

in terms of Article 2.2.2.1 ( d), maintenance of dumping site where the

legacy waste is lying is the responsibility and risk of MC Bathinda only.
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06.12.2024

New Delhi

1 It is also submitted that the Concessionaire has always been diligent and 

committed to comply with provisions of Solid Waste Management Rules, 

2016 and protection and conservation of Environment. It is also 

submitted that all necessary steps are being taken by Concessionaire for 

upkeeping the scientific management of waste being produced. It is also 

submitted that the Concessionaire has always been compliant to the 

orders and directions issued by this Hon'ble Tribunal. 

Filed by 

Date: 

Place: 

CONCESSIONAIRE 

Counsel for the Concessionaire 
S&A Law Offices 

S&A Tower, 
Plot Number 5, 6, 7, Udyog Vihar, 

Phase IV, Sector 18, 
Gurugram, Haryana 

 

2. 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH, NEW DELHI 

Original Application No. 413/2021 

IN THE MATTER OF: 

BIKRAMJEE T SINGH SHERGILL 

V/s 

STATE OF PUNJAB & Ors 

AFFIDAVIT 

....... Applicant 

Respondent 

I Ramesh Chandra, S/o Late Shiv Dutt Naudiyal aged about 54 years, Rio B-

619, Sector 17, Vasundhara, District- Ghaziabad, Uttar Pradesh, 201012, do 

hereby solemnly affirm and state as under: 

1. I say that I am duly authorized by the Concessionaire to depose before

this Hon'ble Tribunal, and I am also conversant with the facts of the

present matter and hence am competent to depose this affidavit.

2. That the accompanying Reply has been drafted by my counsel under my

instructions.

3. I state that the contents of the same are true and correct to the best of my

knowledge and belief, which is based on the records maintained by the

l;'gncessionaire, and nothing has been concealed therefrom.

Deponent 
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Verification: 

I, the above-named deponent do hereby verify that the facts stated in paragraph 

1 to 3 of the above affidavit are true and correct to the best of my knowledge 

and belief, which is based on the records maintained by the Concessionaire and 

nothing has been concealed therefrom. 

Verified 

Deponent 
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ANNEXURE R- 1

11,.liTi
oECOPOLIS 

JITF URBAN WASTE MANAGEMENT (BATHINDAj UM/TED 
Jindal ITF Centre, 28 Shivoji Marg, New Delhi-110015; Tel. No.: 0l l -66463983/84; Fox No.: 0l 1-66463981 

IHTtC.RAllD WASTE MANAGtMlNl 

CERTIFIED TRUE COPY OF THE BOARD RESOLUTION PASSED AT THE MEETING OF THE 
BOARD OF DIRECTORS OF JITF URBAN WASTE MANAGEMENT (BATHINDA) LIMITED HELD 
ON WEDNESDAY, THE 25TH DAY OF JULY, 2018 AT 10.00 A.M. AT JINDAL ITF CENTRE, 28, 
SHIVAJI MARG, NEW DELHl-110015. 

To authorize the officials of the Company to take necessary Steps/ actions with regard to the 
MSW Bathinda project 

"RESOLVED THAT Mr. Umesh Chopra, Director, Mr. Neelesh Gupta, Director, Mr. Alok Kumar, 
Director, Mr. Anuj f(umar, Authorised Signatory and Mr. Ramesh Chandra, Authorised Signatory 
("Authorised Signatories") of the Company be and are hereby severally authodzed to take all 
necessary steps and deeds as may deemed fit, as per the remedies available under the Concession 
agreement dated 23.11.2011 and as per land of law." 

RESOLVED FURTHER THAT the Authorized Signatories are further authori2ed to (a) appear, 
defend, represent, produce sign, verify, declare, affirm, make, present. depose, submit and file all 

: ,·,,necessary notices, response, reply, complaints. written statements, affidavits, l:lndertakings. 
Vakalatnama, declarations, appeals, revisions, applications, statements, papers and documents and 
all proceedings and matters before any competent authority/ ies, appellate authorities� any statutory 
authority, arbitration proceedings, before Supreme Court or any other court, relating to any dispute 
(if any) with respect to Concession agreement dated 23.11.2011, being Integrated Municipal Solid 
Waste Management Project tor Bathinda Cluster in Punjab; (b) nominate, appoint and .engage 
advocates, solicitors, counselor other professionals and retainers; and to do all such acts, lhings. 
deeds as may be necessary to give effect to tl1is resolution." 

Certified To Be True 
For JITF Urban . ·e-.!lltml'\IIIL:I nt (aathinda) Limited 

�,,, .__ ___ 
. . . . . . . . .. .  , .......... . 
Alok Kumar 
Director 
(DIN No: 009303 -.........�r:,, 

I 

1 
I 
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Appeal No. 70 of 2012 

Capt. Mal Sin , & Olh r., ... Appe lums 

_ VERSUS 

Punjab Pollution Control Board & 0th rs ... Respondents 

AFFIDAVIT ON BEHALF OF RESPONDENT NO.3 
1'IUNTClPAL CORPORATTO L BATHINDA. PU JAB 

l Limn Sl1t1Ukar Uupta Commissioner, Municipaf Corp�ration,

Bathinda, do hereby solemnly a finn and declare • under:• 

i. That at the outs t, it may be submilted here that the depon nL

2. 

being ln.w abiding citizen cannot Ulink of violating an>' rder

passed by 1-lon blc National Grc.:cn Tribunul or any other courr

law. 1f there is any lapse on lhe pan of lhe deponent ·n

jmplemcnting the order passed by this Hon'ble Coun in I ner

and spirit, the deponent tenders uncondilioual apolog for 01c

same.

Thal th<: deponi:nt is pr· cntl ,1vr ing 1.3 th ommi si nc.r

ihe respondent No J in th • caption d upp-.:: l. l h w dcrh c1i. !hi!

·knowledge not 011l y from the r ·cord 111aint11iui;-.I h

dcpartuicut in th-., norwnl course of its b11�im�:;:; but also t ·om the

office,rs dealing with u1cin. I am compct •nt to dcpos1: untl �w1:

'�, ;.,._cnt afMl1vit fur i111d c,n bthalf of' tht: rcspond�nl No 3 in �- •
ulC pr.,,., , •· ... , 

J f 4'-, 

Annexure R-2 10948
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4.

5.

6.

That the captioned appeal seeks to impugnc the ~rder dated

30,8,2012 passed by the respondent No. 2 here in thereby granting

environmental clearance under EIA Notilication dated .14.09.2006. ,

for establishment or an 'Integrated Solid Waste Management

Project' il~ an area of about 20 ucres at Munsu Road, Bathinda,

Punjab and for cstabllsluuent of lin ' Enginccrcd Sanitary Lund Fiii

Facility' in an area of about 36,8 acres at Village Mundi Khurd ,

Bathinda, Punjab.

That the 'plot of lund admeasuring about 36 acres in the village

Mansa Road, Bathinda, Punjab was being used by .the responden t

No.3 for the last three decade for clumping / storage of municipal
, - '

solid waste.

It may be 'emphasized that over last about 28 years, the average

municipal so lid waste generation in and around ,Bath inda, Punjab

has been about 70 MT per day. Presentl y, it is estimated at about

!10 MTper day .

111e municipal solid waste wh ich has accumulated I deposited at

the said site is presently about 7,00,000 MT. its volume being

approximately 9,00,000 Cum . (if density is taken SOO Kg per

Cum.).

That thus; it is man ifest that the management of the al ready

acc urnulnted muni cipal solid waste ut the site in reference is a big

task, and in any case, II time consuming process.

Thnt It mny he emphasized that the entire dumping sitewhich was

full of muni cipal solid waste i" being cleaned , and the ent ire
!

garbage which was spread nil over the clumping ground inerisuril{g -

;.
I

i

.,
f,
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j!'36 aeres is being scraped end piled up and Is covered',wilh' good - ' .'

..~~. earth (ph otographs Annexure : A110 A4 ) Th " ~, ,. . .,
. . c sewage treatment '

~lant has been installed in no area of 6 acre . ~IC sewage treat~~~t:' , "I

pl ant is havin g a capacity or~2 MLD d' ' . . :
• J an IS runmng successfully -

(phot ographs Annexure: AS to A6). 111e municipal corporation is'
o • .~

digg ing out a 3 meter deep pit into 5 acre of the area of the

dumping ground which will be lined with 111)1'12 sheet and

provided with leachate collection pipe and rank. The said pit will

be used to dump the MS W generated from the city on day to day .

basis till the integrated solid waste processing plant came into

operation (photographs Annexure : /\7 to A8). The 5 acre of the

are a of dompillg ground Is reserved for de velop ment of 1S meter

wi de green bell around the "periphery of the dumping site. The

mun icipal corporation has to plant 800 plants approximately of

'0, .. ,Yo

.~

n•

•I
•

,
J,
{
I

,!' .

. ~

different vari et ies i.e, Mnulshrcc tree , Alston ia. Erythrina , Ficus.

Kane r and Chakrasia etc this green bell, out of which 300 plants

has already been planted and ure work is in progress and will be

co mpleted by 30.09.2013 (photographs Annexure : A9 to AI 4).

Earlier. the dat~ of completion of this work was give n 30.08.2013,

but du e to the sco;ching heat, the survival rate of the pl~nt: wu.s

verv low and the municipal corporation has Sinn ed the reo
o J . 0 _

plantation of wil ted plants. The urea details of entire site are.t s

under un d s ite plan is attac hed (Annexure : A 15):·.

~.,
I •

\+fl .
r I

\

:.1
5 Acre
6 Acre

Arell

Green Bel t

Sewer" zc TreaUllent Pluru

11"111

2

's­
No.

.",
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Pit .
Wasre Covered Area
Cleaned Area
Work in ro css
Total .

That the mu nicipal COrporation reaffirms its sland to complete the

work under progress in a time hound schedule as mentioned

below:-

I
f

)

,
I'

I .
, I

This work was in the
scope of the
concessionaire MIs JITF.
Urban Waste Mana gemeru
Baihi nda Limited . but the I
work was not started by
the company due to
litigation pending in
Hon ' blc Punjab &
Haryana High Court &.
before this Hou' ble
Tribunal. Now , the
corporation has decided 10

do the work at its own
level.

Due 10 bun on mining and
heavy rains. Impaired by
Hon'ble Punjab &
Haryana . High .. Court.
Good earth could not be
supplied w .e,f. Aug.2012
10 Feb . 201 3.

Rtasons for delayExpected dato
of comoletlon

30.09.2 013

30.09.20 13

('

2.5 Acre

Executed as of
16.08.2013

I·

Inc In progre ss

TOlalOty

cum

5 Acre

approx.

Excavation of
3 meter dee p
pit for
dumping of
MSW ·
generated on
day to day
basis.

S, Work
No. D.scri"Uon
J Scraping of 9

old deposited
waste &
covering the
same , wi th
good earth

2

/ .
I

r­..")

3 Lining of p it SAcre
and laying of
leachate
collection
pipes

(.. .
:<.

~ '. '.' -,.;

"

It will soon 30, 11.20 13
start after
excavation of
pit. -

. I

1«
.'.

This work was in the
scope of the
concessionaire M iS JITF
Urban Waste Management
Bathinda Limited, but the.
work was not started by
the com pany due to
litig.uion pending in
Hon 'ble Punjab &
Haryana lI igh Court S:-
before this ' Hou' ble
Tribuna l. Now ' the
corporution has decided to
do the work .ut its own
level. :" "

'.~ -<.:

; r I,

" y

•
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.'

"I I

, ,
R u . onl ror delay

Earlier the work was in
contractor 's .scope. now
being donc by Municipal
Co oration . llathinda

Plantati on done . ear lier
wilted out because. of hot
weather co nditions.
Dispute of only 41 3 m
with nei ghbor. '
Demarcation has been
done by revenue ,
department & fencing is in

ro ross
Work is undcr 30 .09.20 13
progress

Tolar Ex ecuted as or EXpectedQly 16,08.2013 dale or

800 300
CUID let ion

30 .09 .20lJ

1864 ' 1451 R. Mt 30.09.2013R.Ml

6 Brick Paving 232
entry to wa ste sqm
collection p it

oT 111e estimated cost in curred o n the works is as under.-
~....=-:. ~~ ,

I ~ ~*R :. '~'k ' - -
84:rl..lo · JJ •

'0, f)(*bO. It em o«. A mt, Rcmarlu
";- ~ Eart hwork in filUng in layers from\~OF"'INo~ 1 261.09.10 to till dare 64820.54 5025653 I

Eart hwork in excavation lor pit
2 · froni 29.07.13 to 16.08.1J ~071 0.27 366392~ unbilled
3 Pro vid ina Barbed Wire Fe ncing . 765 114750 unbilled

:c 4 " Providing & Fixing ofMS gate 4 . 84000 unbillcd
5 Plantation tilU 6.08. 13 300 150000 unbilled
6 Plantation bv JITF 69824
7 Excavator on Hire 788539

Total 487 1037

8 Lime Powder 01.04 .11 to ti ll date 165 ct l 117652IMe thyl Po wder 0 1.04.1110 till
9 date 70 qtl 133000

10 Fogging 01.0~ . ll to till date 62~OO- Total 3130 52 .
G. Tolal 10209142

f
J

J
1"

I ~
f.1:J

Slate oi Pu'lIjab) is pending itt the ll on' btc Punjab & Haryuna High ; I,.,
Court in which the lton'b le C01ll1 has ~,."nlcd smtus quo 10 be

rnuin tai ned with rcW.trd to lund which has ((J be used for setting up

'.

8. Th at a Civil wri t pelilion (No. 21960 of 20 11, Jarnail Singh versus

eng ir.ccrcd land fill site lit Village Mundi Khurd. Due to this reason, the
.(

project at the site could 1I0t he started, Ilowe ver , the municipal

.'

. .j

:. 1

1,
, I
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I
I
I

9,

, ,
corporation has started taking shan term measures ~t ~e dumping site

. • , ;1 ~ , ••

a,' Mansa Road" Bathinda as SUJ!gestcd by,lion'ble Punjab & ,Haryana
~ . . "

High Co~& this Hon'ble Tribunal. Now the ~6ntessionair":has {,

applied for "consent to establish" 10 the Punjab Pollution ControlB~aro '

on 12,07,2013, As and when the site of the Village Mandl Khurd wil l

be cleared fromthe Hon' ble Punjab & Haryana High Court then S<l!TlC

wi l! be used for the construction of engineering land fill site.

That the stray animals which used to enter in the dumping ground]

was due to Ihe reason that On one side of the dumping ground,

there was dispute of the boundaries with the adjo ining neighbor.

therefore, fencing could not be done on that side (413 meter)

(Photographs Annexure: A I6 10 A 18) . Now the demarcation of

, +
the dumping site has been done by the Revenue Department

I!,
I

J

Officials and correct demarcation has been given, Now the

municipal corpo ration has started fencing on that side of. the .' ,

dumping ground and it will be completed by 30,09,20 13 , To

prevent the entry of stray animals into the dumping ground, a gate

has been installed on the approach road of the dumping site and in

1.
, t

J
addition to it, three numbers of guards have been deplo}:ed at the

dumping site to keep round the clock vigil.

10 , That the respondent No, 3 has also launched u public awareness 1,

'~

,

campaign, inter alia, educating the people of Bath inda to -store

municipal was te in a segregated manner (Photographs Annexure ;

A19 to A22),

r I

,1places in
:yo .

ulso -puiuphlets were
'/ ' ~.'

"
"

.'

StrC~l plays are being ummged ,at different

" l3athindn to "educate its ' residents . ' The
• r' ,
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J1.). ,

: ~~ .' • It: ' _I' : ~. ~ ." ...

"distributed among Ihe general public I U h'
- a at .1P~~ to make them. . ,

aware about the mode and '
. " -manner of segregallon of 'municip~1 '

solld waste at their house level it -'If B ' . ~ , x f "
- " sc . ut, response of scn~ral . '_ ..;

public inthis regard is only lukewarm lI11d • l· -:. - no segregeuor, of
. I

waste at SOurce is being done, the same is possible only after

establishing a waste proce<.<ing plam.

- I
That the daily waste received at the dumping site ul present IS

regularly covered with <oil. The respondent No. 3 for this purpose

had been.rcgulll!ly floating the tender/s, The work of earth !illing

is being go t done regularly at the si te, (Photographs An nexure ;

A 23 to A2:i) . .

That the lime powder and methyl powder is being sprinkled I

sprayed on regular basis at the dumping site. Fogging of

I
malathion is also being undertaken on the regular basis.

(Photographs Annexure; A26 to A30).

/1

r.;,.
,
."

13. That the respondent No. 3 has always been, is and shal l always be

committed to its dut ies to ensure that there is no environmental

p.ollution.- In fact, it was with the said object and intent that

' Integrated Solid Waste Manageme nt Projec t' was project 10

ensure scientific dumping of waste and managemen t thereof so

iba l the en vironment becomes better and pollution free. In fact: it

was thought that the implementation of the project in reference
~ . ~ I

would resolve the environmental pollution Oil the long, term basis .

I

•

J .
~ r I

,
..'

Th al l stale that the Corporutlon shall uudertuk... nil the measures
-.,,/ •.~. ~. :10,(;" .~ , • . '" , 1": / t·

required for the 'scicntitic dumping 'und'lJispo9al of-Ihe' municipal
~ ...,:v "
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city.

@
'" Xl, .. <h ' ",,,.~ ...

waste 'as .directed by ' this Hon'ble Tribuna] '1\ d' , -oth .
' ' . • , n or any ot er", t ,. ~ .,

h . I I:

aut onty concerned. The Municipal CorpOratioll iof Bathinda is

com milled to a pollu~ion free and healthy enviro~ment and shall
I

ensure that it fulfill s all its Obligations towards the people of the

/'

..-/

'D~l\l'I .
I

f

I

-•

I

1

! 1

day of August, 201 3 that

II 7 AUG2013

.... .
~le contents of the' above affidavit are true and correct to my .

~owledge based on official record, no part of it : is false andQ .

~othing material has been concealed therefrom ,.....

AUe't~ ' s Identified

.R • f ",U;'fl>. A
AD " ~ N6T.:~..:!-"Y,--,"_

•Appointed b~ovl. 0'1 India
•£3ATHINOA (Pb.)

Entered In my Notanal Register 31 R-'1

& NO~"P·,··t~:;;l ·
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Sit e visit report on com pli
1{3 /,7

~ of Common Action Plan @
e, th e member s of committee consti tuted by the Secre tary, Local Govt. , Punjab f<1I ' ''~

moni to ring of com plian ce o f Common Act io n Plan Issued by hon 'ble Punjab & Harvan a HIgh

Court, Chandigarh in CWI' No. 14871 of 2011 and CWP No. 7039 of 2010, visited the M unicipal

Solid Wa ste dumping site near In ( ha wk, Mansa Road, Bathi noa on 13.0IU 014 to veri ty th e
compliance of the Common Act ion Plan.

The following are the observati ons:

1. The old waste deposited at the MSW dumping site soil has been cove l ed With sod
com pletely.

2. That to r ensur ing 100% doo r to door collection ·of w aste, th e Municip al Corpora tion has
eployed adequat e salai sewaks and other resources. ucstdes this, Mun icipal Corpo ration has

installed two To ll f ree No.s (1800 180 2626 Ii< 1800 180 2101) fo r receiving the complaints,

w hen person (Safai Mittar) does not reach any house hold for collect ion of waste on daiJy basis

or some scat tered waste is seen at any Secondary Collection Poin t. I hese 11 0 .5 are well

advertised on solid waste collect ion vehicles and by other means.

3. That un icipal Solid waste is not allowed to be burm . The labour/ staff deputed for road
sweepi ng and door to door collect ion has been educated not to do so. At th e time of site visn
no burning of waste/garbage is seen .

-
4. That only fu lly covered vehicles are used Iu r transoo rran on of solid waste.

5. The plan tatio n has been done ali aro und the peri phe ry of th e solid wa ste dumping site for

the development of Green Belt as requ ir ed hy one of the condit ions of th e ,(nvrrOnlllent

Clearance (EC). The plan tat ion is well maintained .

6. That the Fencing of dumping site has been done and req uired guarded gates have been

provided .

7. That the Spra y of herbal sanit izer is be ing do ne dail y on regular basis.

II. That the week ly Foggin!.: i. being done regularly.

9. That for dum ping of fresh waste 4m deep pi t in 5 acre area has been dug. These pits have

bee n provided wi th Polythene sheet lin ing and leachat e collection arra ngem ent. I he solid
wa te received at dumping site is cover ed wi th soil caily. l he earth requir ed for the same has

be n stock pi! d at th e Site near pits.

~(~~'.
Sh.Sandeep Gupta, XEN, M CB,

Bat hinda

l~r--.... I.> a- II,
Sh. Dalwinde rj i sJet PCS
Commissiuner, Me, Bathinda

~. /~J3 ' 'g' 7-tf1-Y ,
~h. I oginder Singh, XEN, PPCB,

Bath inda

Sh. Damanj t ingh, PCS
Sub Divis ional Magistrat e, Bat hinda
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In compliance of the d
o I . or ers passed b thl cf9a wmderjit Singh PCS . Y s Hon'ble Tribunal on 15/07/2014. I,

hereby submit my I I.' CommiSSioner, Municipal Corporat ion, Bathinda S0
comp lance report dl .

Waste processl ;j I rugar Inc plantation at Municip al Solid
ng J ant/dumping site al Mansn Road, Bathlnd a.

This is to s b .
aforesa'd ' u mit beforll th is Hon'hle Trlhunal that the plantat lon at

I sit e has been c I
En • . ornp Il ted as mcnt lonod In the conditions of the

V1ronment Gearance i d f .
by h

. ssuc or this site and J S per plantat ion plan sugges ed
I e HortIculture Dc I .

B thl . v~ opment Off icer, Bathinda and Forest Ranee Off icer.
a tnda, Plantat ion h b

. as een completed with in one week time from July 15,
2014 th e date of i f

ssuo a such ord ers by this Hon'b le Tribunal in pending Appeal
No.70 of 201 2.

The follOWing reso d I . .urces were ep oyed In order to complete th is plantation work
wi thi n stipulated time period.

Sr. No. M achine
1. Excavator Big (Poclalne)
2. Excavator small (JCB)
3. Tractor Trolly
4. Water Tanker
5. Man Power
a. Malis
b. Junior Engineers
c. La ndscape Officers
d. Ass istant Engineers

- e. Execut ive Engineer
a f. Superintending Engineer

Ma

201,

IPPE

vi lhl

s5 0;

ree

eas

No.s Tot al Hours
2 I SO
3 225
20 1500
4 250

SO 2800
3 252
2 168
2 168
1 84
1 14
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3. This is also submitted that the Accounts Department has been directed to

deduct RslO,OOO/ from the salary for the month of July, 20 14 of M r. Sandeen

Gupta. ~ L

commidsioner
Dated: 21/07/20 14 Municipal Cor por at ion, Bath inda.

{I

3!

aft

lIlalJ
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Office Deputy Director Horticulture, Bathinda 

Number: 902 Dated: 23/07 /14 

To, 

The Commissioner, 

Municipal Corporation, Bathinda 

Subject :- regarding report of the p_lantation on the MSW Plant site. 

In reference to the above cited subject, it is requested that today on 23/7/2014, a visit was 

made to MSW Plant, Mansa Road, Bathinda with the officers of the Forest Department. There is 284 

meters length of a 5 meter green belt and on the other side the length of the belt with 15 meters width 

is 1632 meters. 2348 saplings were planted in this entire area, but keeping this area as the main area, 

there is room for four lines in the green belt all around, due to the many turns and the area being only 

15 meters in some places, only 2060 saplings could be planted here. These 2060 trees related to forest 

department are such as Neem, Burma Deck, Sukhchain, Pilkan, Arjan etc. have been planted. This report 

is for your information and necessary action please. 

(sd) 

Forest Range Officer 

Bathinda 

(sd) 

Deputy Director Horticulture 

Bathinda 
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BEFORE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI  

Appeal No. 70 of 2012 

In the matter of  

Capt. Mal Singh & Others …...   Appellants 

Versus 

Punjab Pollution Control Board & Others …… Respondents 

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3 

MUNICIPAL CORPORATION, BATHINDA PUNJAB 

I, Uma Shankar Gupta, Commissioner, Municipal 

Corporation, Bathinda, do hereby solemnly affirm and declare as 

under: 

1. That at the outset, it may be submitted here that the

deponent being law abiding citizen cannot think of

violating any order passed by Hon'ble National Green

Tribunal or any other court of law. If there is any lapse on

the part of the deponent in implementing the orders passed

by this Hon'ble Court in letter and spirit, the deponent

tenders unconditional apology for the same.

2. That the deponent is presently working as the

Commissioner of the respondent No. 3 in the captioned

appeal. I have derived the knowledge not only from the
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records maintained by the department in the normal course 

of its business but also from the officers dealing with them. 

I am competent to depose and swear the present affidavit 

for and on behalf of the respondent No. 3 in the captioned 

proceedings. 

3. That the captioned appeal seeks to impugne the Order

dated 30.8.2012 passed by the respondent No. 2 herein

thereby granting environmental clearance under EIA

Notification dated 14.09.2006 for establishment of an

‘Integrated Solid Waste Management Project' in an area of

about 20 acres at Mansa Road, Bathinda, Punjab and for

establishment of an ‘Engineered Sanitary Land Fill

Facility’ in an area of about 36.8 acres at Village Mandi

Khurd, Bathinda, Punjab.

4. That the plot of land admeasuring about 36 acres in the

village Mansa Road, Bathinda, Punjab was being used by

the respondent No. 3 for the last three decade for

dumping/storage of municipal solid waste.

It may be emphasized that over last about 28 years, the

average municipal solid waste generation in and around

Bathinda, Punjab has been about 70 MT per day. Presently,

it is estimated at about 110 MT per day.
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The municipal solid waste which has accumulated / 

deposited at the said site is presently about 7,00,000 MT, 

its volume being approximately 9,00,000 Cum. (if density 

is taken 800 Kg per Cum.). 

5. That thus, it is manifest that the management of the already

accumulated municipal solid waste at the site in reference

is a big task, and in any case, a time consuming process.

6. That it may be emphasized that the entire dumping site

which was full of municipal solid waste is being cleaned

the entire garbage which was spread all over the dumping

ground measuring 36 acres is being scraped and piled up

and is covered with good earth (photographs Annexure:

A1 to A4). The sewage treatment plant has been installed

in an area of 6 acre. The sewage treatment plant is having

a capacity of 52 MLD and is running successfully

(photographs Annexure: A5 to A6). The municipal

corporation is digging out a 3 meter deep pit into 5 acre of

the area of the dumping ground which will be lined with

HDPE sheet and provided with leachate collection pipe

and tank. The said pit will be used to dump the MSW

generated from the city on day to day basis till the

integrated solid waste processing plant came into

operation (photographs Annexure: A7 to A8). The 5 acre

of the area of dumping ground is reserved for development

of 15 meter wide green belt around the periphery of the

dumping site. The municipal corporation has to plant 800
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plants approximately of different varieties i.e. Maulshree 

tree, Alstonia, Erythrina, Ficus, Kaner and Chakrasia etc. 

this green belt, out of which 300 plants has already been 

planted and the work is in progress and will be completed 

by 30.09.2013 (photographs Annexure: A9 to A14). 

Earlier, the date of completion of this work was given 

30.08.2013, but due to the scorching heat, the survival rate 

of the plants was very low and the municipal corporation 

has started the re-plantation of wilted plants. The area 

details of entire site are as under and site plan is attached 

(Annexure: A15):- 

Sr. No. Item Area 

1 Sewerage Treatment Plant 6 Acre 

2. Green Belt 5 Acre 

3. Pit 5 Acre 

4. Waste Covered Area 5 Acre 

5. Cleaned Area 10 Acre 

6. Work in progress 5 Acre 

Total 36 Acre 

7. That the municipal corporation reaffirms its stand to

complete the work under progress in a time bound

schedule as mentioned below: -
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Sr

. 

no

.  

Work 

Descripti

on  

Total 

Qty 

Executed 

as of 

16.08.20

13 

Expected 

date of 

completi

on  

Reason for 

delay  

1 Scraping 

of old 

deposited 

waste & 

covering 

the same 

with 

good 

earth 

9 lac 

cum 

appro

x.  

In 

progress 

30.09.20

13 

Due to ban 

on mining 

and heavy 

rains, 

impaired by 

Hon’ble 

High Court 

Good earth 

could not be 

supplied 

w.e.f. Aug

2012 to Feb.

2013.

2 Excavati

on of 3 

meter 

deep 

dumping 

of MSW 

generated 

on day to 

day basis 

5 

Acre 

2.5 Acre The work 

was in the 

scope of the 

concessiona

ire M/s 

JITF. Urban 

Waste 

Manageme

nt Bathinda 

Limited, but 
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the work 

was not 

started by 

the 

company 

due to 

litigation 

pending in 

the Hon’ble 

Punjab & 

Haryana  

High Court 

& before 

this Hon’ble 

Tribunal. 

Now the 

corporation 

has decided 

to do the 

work at its 

own level.  

3 Lining of 

pit and 

laying of 

leachate 

collectio

n pipes 

5 

Acre 

It will 

soon 

start after 

excavati

on of pit. 

30.11.20

13 

This work 

was in the 

scope of the 

concessiona

ire M/s JITF 

Urban 
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Waster 

Manageme

nt Bathinda 

Limited, but 

the work 

was not 

started by 

the 

company 

due to 

litigation 

pending in 

the Hon’ble 

Punjab & 

Haryana 

High Court 

& before 

this Hon’ble 

Tribunal. 

Now the 

corporation 

has decided 

to do the 

work at its 

own level.  

4. Plantatio

n (All 

800 300 30.09.20

13 

Plantation 

done earlier 
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along 

periphery

) 

wilted out 

because of 

hot weather 

conditions.  

5. Fencing 

around 

the 

dumping 

site. 

1864 

R. Mt.

1451 R. 

Mt. 

30.09.20

13 

Dispute of 

only 413 m 

with 

neighbor. 

Demarcatio

n has been 

done by 

revenue 

department 

& fencing is 

in progress  

6 Brick 

Paving 

entry to 

waste 

collectio

n pit 

232 

sqm 

Work is 

under 

progress 

30.09.20

13 

Earlier the 

work was in 

contractor’s 

scope, now 

being done 

by 

Municipal 

Corporation

, Bathinda 

The estimated cost incurred on the work is as under: 
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Sr. 

No. 

Item Qty. Amt. Remarks 

1. Earthwork 

in filling in 

layers from 

26.09.10 to 

till date.  

64820.54 5025653 

2. Earthwork 

in 

excavation 

for pit from 

29.07.13 to 

16.08.13  

40710.27 3663924 unbilled 

3. Providing 

Barbed 

Wire 

Fencing 

765 114750 Unbilled 

4. Providing & 

Fixing of 

MS gate  

4 84000 Unbilled 

5. Plantation 

till 

16.08.113 

300 150000 unbilled 

6. Plantation 

by JITF 

69824 

35

True Typed Copy

973



7. Excavator 

on Hire 

788539 

Total 4871037 

8. Lime 

Powder 

01.04.11 to 

till date  

165 qtl 117652 

9. Methyl 

Powder 

01.04.11 to 

till date  

70 qtl 133000 

10.  Fogging 

01.04.11 to 

till date  

62400 

Total 313052 

G. Total 10209742 

8. That a Civil writ petition (No.21960 of 2011, Jarnail Singh

versus State of Punjab) is pending in the Hon’ble Punjab

& Haryana High Court in which the Hon’ble Court has

granted status quo to be maintained with regard to land

which has to be used for setting up engineered land fill site

at Village Mandi Khurd. Due to this reason, the project at

the site could not be started. However, the municipal

corporation has started taking short term measures at the

dumping site at Mansa Road, Bathinda as suggested by
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Hon'ble Punjab & Haryana High Court & this Hon'ble 

Tribunal. Now the concessionaire has applied for "consent 

to establish" to the Punjab Pollution Control Board on 

12.07.2013. As and when the site of the Village Mandi 

Khurd will be cleared from the Hon'ble Punjab & Haryana 

High Court then same will be used for the construction of 

engineering land fill site. 

9. That the stray animals which used to enter in the dumping

ground was due to the reason that on one side of the

dumping ground, there was dispute of the boundaries with

the adjoining neighbor, therefore, fencing could not be

done on that side (413 meter) (Photographs Annexure:

A16 to A18). Now the demarcation of the dumping site has

been done by the Revenue Department Officials and

correct demarcation has been given. Now the municipal

corporation has started fencing on that side of the dumping

ground and it will be completed by 30.09.2013. To prevent

the entry of stray animals into the dumping ground, a gate

has been installed on the approach road of the dumping site

and in addition to it, three numbers of guards have been

deployed at the dumping site to keep round the clock vigil.

10. That the respondent No. 3 has also launched a public

awareness campaign, inter alia, educating the people of
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Bathinda to store municipal waste in a segregated manner 

(Photographs Annexure: A19 to A22). 

Street plays are being arranged at different places in 

Bathinda to educate its residents. The pamphlets were also 

distributed among the general public at Bathinda to make 

them aware about the mode and manner of segregation of 

municipal solid waste at their house level itself. But, 

response of general public in this regard is only lukewarm 

and no segregation of waste at source is being done, the 

same is possible only after establishing a waste processing 

plant. 

11. That the daily waste received at the dumping site at present

is regularly covered with soil. The respondent No. 3 for

this purpose had been regularly floating the tender/s. The

work of earth filling is being got done regularly at the site.

(Photographs Annexure: A23 to A25).

12. That the lime powder and methyl powder is being

sprinkled / sprayed on regular basis at the dumping site.

Fogging of malathion is also being undertaken on the

regular basis. (Photographs Annexure; A26 to A30).

13. That the respondent No. 3 has always been, is and shall

always be committed to its duties to ensure that there is no
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environmental pollution. In fact, it was with the said object 

and intent that "Integrated Solid Waste Management 

Project' was project to ensure scientific dumping of waste 

and management thereof so that the environment becomes 

better and pollution free. In fact, it was thought that the 

implementation of the project in reference would resolve 

the environmental pollution on the long term basis. 

14. That I state that the Corporation shall undertake all the

measures required for the scientific dumping and disposal

of the municipal waste as directed by this Hon'ble Tribunal

and or any other authority concerned. The Municipal

Corporation of Bathinda is committed to a pollution free

and healthy environment and shall ensure that it fulfills all

its obligations towards the people of the city.

Sd/- 

DEPONENT 

VERIFICATION:- 

Verified at Bathinda on this 16th day of August, 2013 that the 

contents of the above affidavit are true and correct to my knowledge 

based on official record, no part of it is false and nothing material 

has been concealed therefrom.  

Sd/- 

DEPONENT 
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Subject:  Appeal No. 70 of 2012 before Hon’ble National Green 

Tribunal, New Delhi 

On the hearing of 9th July, the chairperson, NGT asked 

undersigned that whether 15 m wide green belt exists at the present 

dumping site of the waste or proposed site for processing plant.  

On the basis of the submission made before the Tribunal 

earlier, I deposed that 15 m wide green belt exists at the periphery 

of the site. After deposing the same I checked at the site on 

11.07.2014, the green belt was found only for names sake. All the 

plants were found withered. 

The NGT has asked the MCB to submit the status report on 

next date of hearing i.e. on 15.07.14. The status of green belt was 

reported as it was present at site. On the basis of this report, the NGT 

has found that I had deposed falsely before NGT on 09/07/14 and 

has fined me personally Rs.10,000/-.  So it is found that find has 

been imposed because due to careless and inattentive would carried 

out by Sh.Amarjit Sikngh ISO. Now as the NGT has further ordered 

to develop the 15 m wide green belt all around the periphery of the 

site and maintain the same, some officer may be deputed on the task 

giving him the illegible responsibility in this regard. 
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NGT has asked for an affidavit on 22/07/14 that the green belt 

has been developed. 

For information and orders please. 

Sd/- 

16/7 

Ld. Comm 

SE BMC will be officer-in-charge of the site & MSW. He will 

ensure the compliance of the orders of NGT by having a green belt 

of 15m width along the periphery of the site. Assistance of DD 

Horticulture & Forest Deptt Btn may be taken for technical inputs. 

He will be assisted by Xen Sandeep Gupta, SSO illegible, JE 

Rajinder Kr. LSO, CSI or any other officer has feels the need of 

videography of this entire project will be done on “BEFORE” & 

“AFTER”. 

Sd/- 

16/7/14 
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Site visit report on compliance of Common Action Plan 

We, the members of committee constituted by the Secretary, Local 

Govt., Punjab for the monitoring of compliance of Common Action 

Plan issued by Hon'ble Punjab & Haryana High Court, Chandigarh 

in CWP No. 14871 of 2011 and CWP No. 7039 of 2010, visited the 

Municipal Solid Waste dumping site near ITI Chowk, Mansa Road, 

Bathinda on 13.08.2014 to verify the compliance of the Common 

Action Plan. 

The following are the observations: 

1. The old waste deposited at the MSW dumping site soil has

been covered with soil completely.

2. That for ensuring 100% door to door collection of waste, the

Municipal Corporation has deployed adequate safai sewaks and

other resources. Besides this, Municipal Corporation has installed

two Toll free Nos. (1800 180 2626 & 1800 180 2101) for receiving

the complaints, when person (Safai Mittar) does not reach any house

hold for collection of waste on daily basis or some scattered waste

is seen at any Secondary Collection Point. These no.s are well

advertised on solid waste collection vehicles and by other means.
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3. That Municipal Solid waste is not allowed to be burnt. The

labour/ staff deputed for road sweeping and door to door collection

has been educated not to do so. At the time of site visit no burning

of waste/garbage is seen.

4. That only fully covered vehicles are used for transportation of

solid waste.

5. The plantation has been done all around the periphery of the

solid waste dumping site for the development of Green Belt as

required by one of the conditions of the Environment Clearance

(EC). The plantation is well maintained.

6. That the Fencing of dumping site has been done and required

guarded gates have been provided.

7. That the Spray of herbal sanitizer is being done daily on

regular basis.

8. That the weekly Fogging is being done regularly.

9. That for dumping of fresh waste 4m deep pit in 5 acre area has

been dug. These pits have been provided with Polythene sheet lining

and leachate collection arrangement. The solid waste received at
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dumping site is covered with soil daily. The earth required for the 

same has been stock piled at the Site near pits. 

 Sd/-       sd/- 13/8/2014 

Sh.Sandeep Gupta, XEN, MCB    Sh. Joginder Singh, XEN, PPCB 

Bathinda         Bathinda  

Sd/-13/8/14      sd/- 

Sh. Dalwinderjit Singh, PCS Sh. Damanjit Singh, PCS  

Commisioner, MC, Bathinda  Sub Divisional Magistrate, 

Bathinda 
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In compliance of the orders passed by this Hon'ble Tribunal on 

15/07/2014. I, Dalwinderjit Singh, PCS, Commissioner, Municipal 

Corporation, Bathinda hereby submit my compliance report 

regarding plantation at Municipal Solid Waste processing 

plant/dumping site at Mansa Road, Bathinda. 

This is to submit before this Hon'ble Tribunal that the 

plantation at aforesaid site has been completed as mentioned in the 

conditions of the Environment Clearance issued for this site and as 

per plantation plan suggested by the Horticulture Development 

Officer, Bathinda and Forest Range Officer, Bathinda. Plantation 

has been completed within one week time from July 15, 2014 the 

date of issue of such orders by this Hon'ble Tribunal in pending 

Appeal No.70 of 2012. 

The following resources were deployed in order to complete 

this plantation work within stipulated time period. 

Sr.No.  Machine No.s Total Hours 

1. Excavator Big 
(Poclaine) 

2 150 

2. Excavator small 
(JCB) 

3 225 

3. Tractor Trolly 20 1500 

4. Water Tanker 4 250 

5. Man Power 

a. Malis 50 2800 

b. Junior Engineers 3 252 
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c. Landscape Officers 2 168 

d. Assistant Engineers 2 168 

e. Executive Engineer 1 84 

f. Superintending 
Engineer 

1 14 

2060 Numbers of plants exist at site today. 

2. It is, further submitted that Municipal Corporation, Bathinda

has issued notice to the Project Developer to develop the green belt

as required by the conditions of the Environment clearance within

one week time and submit an explanation that why a fine of

Rs.50,000/- may not be imposed upon him for defaulting his

contractual obligation of meeting the conditions of Environment

Clearance vide memo no. 2015/MSW dated 17/07/2014 (copy

enclosed). The representative of the Project Developer was present

in the Court room on 15/07/2014 when the said order was passed.

This order was immediately conveyed to him and he was verbally

instructed to develop the green belt as per the conditions of

Environment Clearance within one week time. When the Project

Developer did not start developing the green belt. The same was

carried out by the Municipal Corporation, Bathinda. This was done

to ensure the compliance of the orders of this Hon'ble Tribunal to

develop the green belt in a week time. The cost incurred on the same

shall be recovered from the Project Developer.
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3. This is also submitted that the Accounts Department has been

directed to deduct Rs.10,000/- from the salary for the month of July,

2014 of Mr. Sandeep Gupta.

Sd/- 

Commissioner 

Municipal Corporation, Bathinda 

Dated: 21/07/2014 
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PLANTATION PLAN AT MSW SITE 

MANSA ROAD, BATHINDA  

A. SPECIES SUGGESTED:

1. NEEM

2. SUKHCHAIN

3. BARMA DEK

4. MAHA RUKH (AILANTHUS)

5. PILKAN

6. TOOT

7. ARJUN

B. PLAN SUGGESTED
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Office Deputy Director Horticulture, Bathinda 

Number: 902 Dated: 23/07/14 

To, 

The Commissioner, 

Municipal Corporation, Bathinda 

Subject:  regarding report of the plantation on the MSW Plant 

site. 

In reference to the above cited subject, it is requested that 

today on 23/7/2014, a visit was made to MSW Plant, Mansa Road, 

Bathinda with the officers of the Forest Department. There is 284 

meters length of a 5 meter green belt and on the other side the length 

of the belt with 15 meters width is 1632 meters. 2348 saplings were 

planted in this entire area, but keeping this area as the main area, 

there is room for four lines in the green belt all around, due to the 

many turns and the area being only 15 meters in some places, only 

2060 saplings could be planted here. These 2060 trees related to 

forest department are such as Neem, Burma Deck, Sukhchain, 

Pilkan, Arjan etc. have been planted. This report is for your 

information and necessary action please. 

(sd)  (sd) 

Forest Range Officer Deputy Director Horticulture 

Bathinda  Bathinda 
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From: Kumar Shashwat Singh Sawno
To: chambersofnaginderbenipal@gmail.com
Cc: Gunita Pahwa; Manish Gopal Singh Lakhawat
Subject: Reply of JUWM (Bathinda) | Bikramjeet Singh Shergill vs State of Punjab [Original Application No. 413/2021]
Date: Friday, December 6, 2024 6:38:19 PM
Attachments: image003.png
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Bikramjeet Singh Shergill Reply.pdf

Dear Sir,

We write on behalf of the M/s JITF Urban Waste Management (Bathinda) Ltd. concerning the matter in Bikramjeet Singh
Shergill vs State of Punjab [Original Application No. 413/2021] filed before the Principal Bench of the Hon’ble
National Green Tribunal at New Delhi.

Please find attached the Reply on behalf of M/s JITF Urban Waste Management (Bathinda) Ltd pursuant to the directions
of the Hon’ble Tribunal dated 22.11.2024.

Best Regards,

Kumar Shashwat Singh Sawno
Principal Associate

S&A Law Offices LLP
E-337, East of Kailash
New Delhi-110065,
India
www.sandalawoffices.com
Tel: +91-11-46667000
Fax:+91-11-46667001
Other Offices: Gurugram | Mumbai
Talent | Teamwork | Innovation | Results

Top Tier
Law Firm

Ranked
Law Firm

Recognized
Law Firm

Recognized
Law Firm

Top Individual
Lawyer

In very rare cases, our e-mail filtering software may eliminate legitimate email from clients unnoticed. Therefore, if your mail contains important instructions, please make
sure that we acknowledge receipt of those instructions. Thank you.   
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL 


BENCH, NEW DELHI 


Original Application No. 413/2021 


IN THE MATTER OF: 


BIKRAMJEET SINGH SHERGILL ....... Applicant 


V/s 


STATE OF PUNJA B ....... Respondent 


S:r. No. 


1. 


2. 


3. 


Date: 
Place: 
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S&A Law Offices 


S&A Tower, 
Plot Number 5, 6, 7, Udyog Vihar, 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL 


BENCH, NEW DELHI 


Original Application No. 413/2021 


IN THE MATTER OF: 


BIKRAMJEET SINGH SHERGILL ....... Applicant 


V/s 


STATE OF PUNJAB ....... Respondent 


REPLY ON BEHALF OF M/S JITF URBAN WASTE MANAGEMENT 


(BATHINDA) LIMITED PURSUANT TO DIRECTIONS OF THE 


HON'BLE TRIBUNAL DATED 22.11.2024 


Most Respectfully Showeth: 


1. The present reply is being filed on behalf of the M/s JITF Urban Waste


Management (Bathinda) Ltd. ("the Concessionaire"), which is the


Concessionaire of the Municipal Solid Waste Processing Facility at


Bathinda. The present reply is being filed through Mr. Ramesh Chandra,


who is authorized on behalf of the Concessionaire via board resolution


dated 25.07.2018. A copy of the Board resolution dated 25.07.2018 is


attached herewith and marked as Annexure R-1.


2. That the Hon'ble NGT, via order dated 22.11.2024, wanted to know as


to what period legacy waste was generated and whether entire legacy


waste was generated when entire operation was in the hands of


Municipal Corporation or it also relates to period when respondent 3 was
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under contract operating handling, management and disposal of solid 


waste in the area of Municipal Corporation, Bhatinda. As a result, the 


Concessionaire is filing the present reply /response. 


3. It is humbly submitted that the contents of the Concessionaire's Reply


dated 22.05.2023, 18.12.2023 and 24.10.2024 may be read along with


and treated as part and parcel of the present reply, which is not being


reiterated to avoid prolixity.


Period and Ouantitv ofLegacv Waste 


4. In this regard it is most humbly submitted that the Concessionaire has


not made any assessment of the period or quantity of legacy waste ever.


However, in the proceedings of Capt. Mall Singh vs. State of Punjab &


Ors. (Appeal No 70/2012), the Commissioner of Municipal Corporation


ofBathinda has filed an affidavit on 16.08.2013 in which the period and


quantity oflegacy waste is mentioned. The Affidavit dated 16.08.2023 is


annexed herewith and marked as Annexure R -2 and the relevant


p01iion of the same is reproduced hereunder for ready reference:


"4. That the plot of land admeasuring about 36 acres in the village 


Mansa Road, Bathinda, Punjab was being used by the respondent 


No. 3.for the last three decade.for dumping I storage of municipal 


solid waste. 


It may be emphasized that over last about 2 8 years, the average 


municipal solid waste generation in and around Bathinda, Punjab 


has been about 70 MT per day. Presently, it is estimated at about 


110 MT per day. 
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The municipal solid waste which has accumulated/ deposited at 


the said site is presently about 7, 00, 000 MT, its volume being 


approximately 9, 00, 000 Cum. (if density is taken 800 Kg per 


Cum.)" 


5. Thus, it is evident that till 16.08.2013 there was around 7 Lakh MT of


legacy waste lying at the dumping site which was accumulated since


1983. The Concessionaire is not aware as to when and how the same was


processed or removed by the Municipal Corporation of Bathinda.


6. Needless to mention that treatment of Legacy Waste is the obligation of


Municipal Corporation, Bathinda only and the Concessionaire is not


responsible for the same in any manner whatsoever.


7. Further, the Municipal Corporation, Bathinda in its reply dated


08.10.2024 while admitting to its obligation to process the legacy waste


has also provided the current quantity of legacy waste which is as


follows:


"Regarding the Bioremediation of Legacy waste, it is 


submitted that Municipal Corporation Bathinda has 


successfully remediated 2,54,000 cum out of 3,53,000 cum of 


Legacy waste in 10 acres of land. A1unicipal Corporation 


Bathinda has further taken up the work in the remaining 


portion of approximately 5 Acre land which is likely to be 


completed by November 2024" 
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Dumping o(MSW at the dumping site is at the risk and responsibilitv o(MC, 


Bathinda as per the Concession Agreement dated 23.11.2011 


8. Without Prejudice and in addition to the above, it is further submitted


that as per the Article 2.2.2.1 ( d) of the Concession Agreement dated


23.11.2011, the dumping of the MSW at the Dumping site is at the risk


and responsibility of MC, Bathinda. The relevant aiiicle of the


Concession agreement dated 23.11.2011 is reproduced hereunder for


ready reference:


"d. allocated/demarcated site for dumping of MSW till the 


time processing and disposal facility are established as a part 


of the project. Such dumping of MSW shall be at the risk and 


responsibility of the Concessioning Authority, till the project 


achieves COD- P & D. "


9. It is most humbly submitted that the Project could not achieve the COD­


P&D for the following reasons:


a. Land for Sanitary Landfill (SLF) at Mandi Khurd was never


provided by MC Bathinda: MC, Bathinda was responsible for providing 


36.81 acres of land for construction of Sanitary Landfill Facility at village 


Mandi Khurd. However, the said land was under litigation and the Hon'ble 


High Court of Punjab and Haryana had passed an order dated 08.08.2012 


to maintain status quo over the said land, and the said land was never 


provided to the Concessionaire till date and SLF could not be established. 


The same is a breach of MC, Bathinda's conditions precedent under the 


Concession Agreement. 
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b. MC, Bathinda did not get the Environmental Clearance amended


for SLF: Further, despite the Concessionaire's repeated requests vide 


letters dated 15.07.2016, 26.08.2016, 29.08.2016 and 01.06.2018 to have 


the Environmental Clearance amended with respect to change of land for 


SLF from Mandi Khurd to Mansa Road, MC, Bathinda has failed to do the 


same. Due to the acts and omissions of MC, Bathinda, the SLF, as 


envisioned under the Concession Agreement, could not be established even 


at the alternate land at Mansa Road, Bathinda. A copy of the letters dated 


15.07.2016, 26.08.2016, 29.08.2016 and 01.06.2018 of the Concessionaire 


is already annexed with Concessionaire's reply dated 22.05.2023. 


10. Without Prejudice and in addition to the above, it is also submitted that


the Concessionaire dumped the MSW at the dumping site provided by


MC Bathinda before the start of processing facilities. It is submitted that


the Concessionaire dumped approximately 1,38,419 of MSW from its


C&T operations from December 2011 till October 2015. It is further


submitted that after the establishment of processing facilities, the


Concessionaire has dumped only around 29000 MT of MSW at the


dumping site, since the SLF could not be established due to the reasons


solely attributable to MC Bathinda, for the period between April 2016 to


January 201 7 when the scrubber system was being installed in the


processing facilities.


11. Thus, as MC, Bathinda has failed to provide the land for SLF and/or get


the Environmental Clearance amended for establishment of SLF at the


alternate site at Mansa Road, Bathinda, the Concessionaire could not


establish SLF and the Project could not achieve COD. Therefore, even


in terms of Article 2.2.2.1 ( d), maintenance of dumping site where the


legacy waste is lying is the responsibility and risk of MC Bathinda only.
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06.12.2024


New Delhi


1 It is also submitted that the Concessionaire has always been diligent and 


committed to comply with provisions of Solid Waste Management Rules, 


2016 and protection and conservation of Environment. It is also 


submitted that all necessary steps are being taken by Concessionaire for 


upkeeping the scientific management of waste being produced. It is also 


submitted that the Concessionaire has always been compliant to the 


orders and directions issued by this Hon'ble Tribunal. 


Filed by 


Date: 


Place: 


CONCESSIONAIRE 


Counsel for the Concessionaire 
S&A Law Offices 


S&A Tower, 
Plot Number 5, 6, 7, Udyog Vihar, 


Phase IV, Sector 18, 
Gurugram, Haryana 


 


2. 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL 


BENCH, NEW DELHI 


Original Application No. 413/2021 


IN THE MATTER OF: 


BIKRAMJEE T SINGH SHERGILL 


V/s 


STATE OF PUNJAB & Ors 


AFFIDAVIT 


....... Applicant 


Respondent 


I Ramesh Chandra, S/o Late Shiv Dutt Naudiyal aged about 54 years, Rio B-


619, Sector 17, Vasundhara, District- Ghaziabad, Uttar Pradesh, 201012, do 


hereby solemnly affirm and state as under: 


1. I say that I am duly authorized by the Concessionaire to depose before


this Hon'ble Tribunal, and I am also conversant with the facts of the


present matter and hence am competent to depose this affidavit.


2. That the accompanying Reply has been drafted by my counsel under my


instructions.


3. I state that the contents of the same are true and correct to the best of my


knowledge and belief, which is based on the records maintained by the


l;'gncessionaire, and nothing has been concealed therefrom.


Deponent 
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Verification: 


I, the above-named deponent do hereby verify that the facts stated in paragraph 


1 to 3 of the above affidavit are true and correct to the best of my knowledge 


and belief, which is based on the records maintained by the Concessionaire and 


nothing has been concealed therefrom. 


Verified 


Deponent 
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ANNEXURE R- 1


11,.liTi
oECOPOLIS 


JITF URBAN WASTE MANAGEMENT (BATHINDAj UM/TED 
Jindal ITF Centre, 28 Shivoji Marg, New Delhi-110015; Tel. No.: 0l l -66463983/84; Fox No.: 0l 1-66463981 


IHTtC.RAllD WASTE MANAGtMlNl 


CERTIFIED TRUE COPY OF THE BOARD RESOLUTION PASSED AT THE MEETING OF THE 
BOARD OF DIRECTORS OF JITF URBAN WASTE MANAGEMENT (BATHINDA) LIMITED HELD 
ON WEDNESDAY, THE 25TH DAY OF JULY, 2018 AT 10.00 A.M. AT JINDAL ITF CENTRE, 28, 
SHIVAJI MARG, NEW DELHl-110015. 


To authorize the officials of the Company to take necessary Steps/ actions with regard to the 
MSW Bathinda project 


"RESOLVED THAT Mr. Umesh Chopra, Director, Mr. Neelesh Gupta, Director, Mr. Alok Kumar, 
Director, Mr. Anuj f(umar, Authorised Signatory and Mr. Ramesh Chandra, Authorised Signatory 
("Authorised Signatories") of the Company be and are hereby severally authodzed to take all 
necessary steps and deeds as may deemed fit, as per the remedies available under the Concession 
agreement dated 23.11.2011 and as per land of law." 


RESOLVED FURTHER THAT the Authorized Signatories are further authori2ed to (a) appear, 
defend, represent, produce sign, verify, declare, affirm, make, present. depose, submit and file all 


: ,·,,necessary notices, response, reply, complaints. written statements, affidavits, l:lndertakings. 
Vakalatnama, declarations, appeals, revisions, applications, statements, papers and documents and 
all proceedings and matters before any competent authority/ ies, appellate authorities� any statutory 
authority, arbitration proceedings, before Supreme Court or any other court, relating to any dispute 
(if any) with respect to Concession agreement dated 23.11.2011, being Integrated Municipal Solid 
Waste Management Project tor Bathinda Cluster in Punjab; (b) nominate, appoint and .engage 
advocates, solicitors, counselor other professionals and retainers; and to do all such acts, lhings. 
deeds as may be necessary to give effect to tl1is resolution." 


Certified To Be True 
For JITF Urban . ·e-.!lltml'\IIIL:I nt (aathinda) Limited 


�,,, .__ ___ 
. . . . . . . . .. .  , .......... . 
Alok Kumar 
Director 
(DIN No: 009303 -.........�r:,, 


I 


1 
I 
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Appeal No. 70 of 2012 


Capt. Mal Sin , & Olh r., ... Appe lums 


_ VERSUS 


Punjab Pollution Control Board & 0th rs ... Respondents 


AFFIDAVIT ON BEHALF OF RESPONDENT NO.3 
1'IUNTClPAL CORPORATTO L BATHINDA. PU JAB 


l Limn Sl1t1Ukar Uupta Commissioner, Municipaf Corp�ration,


Bathinda, do hereby solemnly a finn and declare • under:• 


i. That at the outs t, it may be submilted here that the depon nL


2. 


being ln.w abiding citizen cannot Ulink of violating an>' rder


passed by 1-lon blc National Grc.:cn Tribunul or any other courr


law. 1f there is any lapse on lhe pan of lhe deponent ·n


jmplemcnting the order passed by this Hon'ble Coun in I ner


and spirit, the deponent tenders uncondilioual apolog for 01c


same.


Thal th<: deponi:nt is pr· cntl ,1vr ing 1.3 th ommi si nc.r


ihe respondent No J in th • caption d upp-.:: l. l h w dcrh c1i. !hi!


·knowledge not 011l y from the r ·cord 111aint11iui;-.I h


dcpartuicut in th-., norwnl course of its b11�im�:;:; but also t ·om the


office,rs dealing with u1cin. I am compct •nt to dcpos1: untl �w1:


'�, ;.,._cnt afMl1vit fur i111d c,n bthalf of' tht: rcspond�nl No 3 in �- •
ulC pr.,,., , •· ... , 


J f 4'-, 
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I. '
?


4.


5.


6.


That the captioned appeal seeks to impugnc the ~rder dated


30,8,2012 passed by the respondent No. 2 here in thereby granting


environmental clearance under EIA Notilication dated .14.09.2006. ,


for establishment or an 'Integrated Solid Waste Management


Project' il~ an area of about 20 ucres at Munsu Road, Bathinda,


Punjab and for cstabllsluuent of lin ' Enginccrcd Sanitary Lund Fiii


Facility' in an area of about 36,8 acres at Village Mundi Khurd ,


Bathinda, Punjab.


That the 'plot of lund admeasuring about 36 acres in the village


Mansa Road, Bathinda, Punjab was being used by .the responden t


No.3 for the last three decade for clumping / storage of municipal
, - '


solid waste.


It may be 'emphasized that over last about 28 years, the average


municipal so lid waste generation in and around ,Bath inda, Punjab


has been about 70 MT per day. Presentl y, it is estimated at about


!10 MTper day .


111e municipal solid waste wh ich has accumulated I deposited at


the said site is presently about 7,00,000 MT. its volume being


approximately 9,00,000 Cum . (if density is taken SOO Kg per


Cum.).


That thus; it is man ifest that the management of the al ready


acc urnulnted muni cipal solid waste ut the site in reference is a big


task, and in any case, II time consuming process.


Thnt It mny he emphasized that the entire dumping sitewhich was


full of muni cipal solid waste i" being cleaned , and the ent ire
!


garbage which was spread nil over the clumping ground inerisuril{g -


;.
I


i


.,
f,


11







j!'36 aeres is being scraped end piled up and Is covered',wilh' good - ' .'


..~~. earth (ph otographs Annexure : A110 A4 ) Th " ~, ,. . .,
. . c sewage treatment '


~lant has been installed in no area of 6 acre . ~IC sewage treat~~~t:' , "I


pl ant is havin g a capacity or~2 MLD d' ' . . :
• J an IS runmng successfully -


(phot ographs Annexure: AS to A6). 111e municipal corporation is'
o • .~


digg ing out a 3 meter deep pit into 5 acre of the area of the


dumping ground which will be lined with 111)1'12 sheet and


provided with leachate collection pipe and rank. The said pit will


be used to dump the MS W generated from the city on day to day .


basis till the integrated solid waste processing plant came into


operation (photographs Annexure : /\7 to A8). The 5 acre of the


are a of dompillg ground Is reserved for de velop ment of 1S meter


wi de green bell around the "periphery of the dumping site. The


mun icipal corporation has to plant 800 plants approximately of


'0, .. ,Yo


.~


n•


•I
•


,
J,
{
I


,!' .


. ~


different vari et ies i.e, Mnulshrcc tree , Alston ia. Erythrina , Ficus.


Kane r and Chakrasia etc this green bell, out of which 300 plants


has already been planted and ure work is in progress and will be


co mpleted by 30.09.2013 (photographs Annexure : A9 to AI 4).


Earlier. the dat~ of completion of this work was give n 30.08.2013,


but du e to the sco;ching heat, the survival rate of the pl~nt: wu.s


verv low and the municipal corporation has Sinn ed the reo
o J . 0 _


plantation of wil ted plants. The urea details of entire site are.t s


under un d s ite plan is attac hed (Annexure : A 15):·.


~.,
I •


\+fl .
r I


\


:.1
5 Acre
6 Acre


Arell


Green Bel t


Sewer" zc TreaUllent Pluru


11"111


2


's­
No.


.",
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Pit .
Wasre Covered Area
Cleaned Area
Work in ro css
Total .


That the mu nicipal COrporation reaffirms its sland to complete the


work under progress in a time hound schedule as mentioned


below:-


I
f


)


,
I'


I .
, I


This work was in the
scope of the
concessionaire MIs JITF.
Urban Waste Mana gemeru
Baihi nda Limited . but the I
work was not started by
the company due to
litigation pending in
Hon ' blc Punjab &
Haryana High Court &.
before this Hou' ble
Tribunal. Now , the
corporation has decided 10


do the work at its own
level.


Due 10 bun on mining and
heavy rains. Impaired by
Hon'ble Punjab &
Haryana . High .. Court.
Good earth could not be
supplied w .e,f. Aug.2012
10 Feb . 201 3.


Rtasons for delayExpected dato
of comoletlon


30.09.2 013


30.09.20 13


('


2.5 Acre


Executed as of
16.08.2013


I·


Inc In progre ss


TOlalOty


cum


5 Acre


approx.


Excavation of
3 meter dee p
pit for
dumping of
MSW ·
generated on
day to day
basis.


S, Work
No. D.scri"Uon
J Scraping of 9


old deposited
waste &
covering the
same , wi th
good earth


2


/ .
I


r­..")


3 Lining of p it SAcre
and laying of
leachate
collection
pipes


(.. .
:<.


~ '. '.' -,.;


"


It will soon 30, 11.20 13
start after
excavation of
pit. -


. I


1«
.'.


This work was in the
scope of the
concessionaire M iS JITF
Urban Waste Management
Bathinda Limited, but the.
work was not started by
the com pany due to
litig.uion pending in
Hon 'ble Punjab &
Haryana lI igh Court S:-
before this ' Hou' ble
Tribuna l. Now ' the
corporution has decided to
do the work .ut its own
level. :" "


'.~ -<.:


; r I,


" y


•
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.'


"I I


, ,
R u . onl ror delay


Earlier the work was in
contractor 's .scope. now
being donc by Municipal
Co oration . llathinda


Plantati on done . ear lier
wilted out because. of hot
weather co nditions.
Dispute of only 41 3 m
with nei ghbor. '
Demarcation has been
done by revenue ,
department & fencing is in


ro ross
Work is undcr 30 .09.20 13
progress


Tolar Ex ecuted as or EXpectedQly 16,08.2013 dale or


800 300
CUID let ion


30 .09 .20lJ


1864 ' 1451 R. Mt 30.09.2013R.Ml


6 Brick Paving 232
entry to wa ste sqm
collection p it


oT 111e estimated cost in curred o n the works is as under.-
~....=-:. ~~ ,


I ~ ~*R :. '~'k ' - -
84:rl..lo · JJ •


'0, f)(*bO. It em o«. A mt, Rcmarlu
";- ~ Eart hwork in filUng in layers from\~OF"'INo~ 1 261.09.10 to till dare 64820.54 5025653 I


Eart hwork in excavation lor pit
2 · froni 29.07.13 to 16.08.1J ~071 0.27 366392~ unbilled
3 Pro vid ina Barbed Wire Fe ncing . 765 114750 unbilled


:c 4 " Providing & Fixing ofMS gate 4 . 84000 unbillcd
5 Plantation tilU 6.08. 13 300 150000 unbilled
6 Plantation bv JITF 69824
7 Excavator on Hire 788539


Total 487 1037


8 Lime Powder 01.04 .11 to ti ll date 165 ct l 117652IMe thyl Po wder 0 1.04.1110 till
9 date 70 qtl 133000


10 Fogging 01.0~ . ll to till date 62~OO- Total 3130 52 .
G. Tolal 10209142


f
J


J
1"


I ~
f.1:J


Slate oi Pu'lIjab) is pending itt the ll on' btc Punjab & Haryuna High ; I,.,
Court in which the lton'b le C01ll1 has ~,."nlcd smtus quo 10 be


rnuin tai ned with rcW.trd to lund which has ((J be used for setting up


'.


8. Th at a Civil wri t pelilion (No. 21960 of 20 11, Jarnail Singh versus


eng ir.ccrcd land fill site lit Village Mundi Khurd. Due to this reason, the
.(


project at the site could 1I0t he started, Ilowe ver , the municipal


.'


. .j


:. 1


1,
, I
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I
I
I


9,


, ,
corporation has started taking shan term measures ~t ~e dumping site


. • , ;1 ~ , ••


a,' Mansa Road" Bathinda as SUJ!gestcd by,lion'ble Punjab & ,Haryana
~ . . "


High Co~& this Hon'ble Tribunal. Now the ~6ntessionair":has {,


applied for "consent to establish" 10 the Punjab Pollution ControlB~aro '


on 12,07,2013, As and when the site of the Village Mandl Khurd wil l


be cleared fromthe Hon' ble Punjab & Haryana High Court then S<l!TlC


wi l! be used for the construction of engineering land fill site.


That the stray animals which used to enter in the dumping ground]


was due to Ihe reason that On one side of the dumping ground,


there was dispute of the boundaries with the adjo ining neighbor.


therefore, fencing could not be done on that side (413 meter)


(Photographs Annexure: A I6 10 A 18) . Now the demarcation of


, +
the dumping site has been done by the Revenue Department


I!,
I


J


Officials and correct demarcation has been given, Now the


municipal corpo ration has started fencing on that side of. the .' ,


dumping ground and it will be completed by 30,09,20 13 , To


prevent the entry of stray animals into the dumping ground, a gate


has been installed on the approach road of the dumping site and in


1.
, t


J
addition to it, three numbers of guards have been deplo}:ed at the


dumping site to keep round the clock vigil.


10 , That the respondent No, 3 has also launched u public awareness 1,


'~


,


campaign, inter alia, educating the people of Bath inda to -store


municipal was te in a segregated manner (Photographs Annexure ;


A19 to A22),


r I


,1places in
:yo .


ulso -puiuphlets were
'/ ' ~.'


"
"


.'


StrC~l plays are being ummged ,at different


" l3athindn to "educate its ' residents . ' The
• r' ,
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J1.). ,


: ~~ .' • It: ' _I' : ~. ~ ." ...


"distributed among Ihe general public I U h'
- a at .1P~~ to make them. . ,


aware about the mode and '
. " -manner of segregallon of 'municip~1 '


solld waste at their house level it -'If B ' . ~ , x f "
- " sc . ut, response of scn~ral . '_ ..;


public inthis regard is only lukewarm lI11d • l· -:. - no segregeuor, of
. I


waste at SOurce is being done, the same is possible only after


establishing a waste proce<.<ing plam.


- I
That the daily waste received at the dumping site ul present IS


regularly covered with <oil. The respondent No. 3 for this purpose


had been.rcgulll!ly floating the tender/s, The work of earth !illing


is being go t done regularly at the si te, (Photographs An nexure ;


A 23 to A2:i) . .


That the lime powder and methyl powder is being sprinkled I


sprayed on regular basis at the dumping site. Fogging of


I
malathion is also being undertaken on the regular basis.


(Photographs Annexure; A26 to A30).


/1


r.;,.
,
."


13. That the respondent No. 3 has always been, is and shal l always be


committed to its dut ies to ensure that there is no environmental


p.ollution.- In fact, it was with the said object and intent that


' Integrated Solid Waste Manageme nt Projec t' was project 10


ensure scientific dumping of waste and managemen t thereof so


iba l the en vironment becomes better and pollution free. In fact: it


was thought that the implementation of the project in reference
~ . ~ I


would resolve the environmental pollution Oil the long, term basis .


I


•


J .
~ r I


,
..'


Th al l stale that the Corporutlon shall uudertuk... nil the measures
-.,,/ •.~. ~. :10,(;" .~ , • . '" , 1": / t·


required for the 'scicntitic dumping 'und'lJispo9al of-Ihe' municipal
~ ...,:v "
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city.


@
'" Xl, .. <h ' ",,,.~ ...


waste 'as .directed by ' this Hon'ble Tribuna] '1\ d' , -oth .
' ' . • , n or any ot er", t ,. ~ .,


h . I I:


aut onty concerned. The Municipal CorpOratioll iof Bathinda is


com milled to a pollu~ion free and healthy enviro~ment and shall
I


ensure that it fulfill s all its Obligations towards the people of the


/'


..-/


'D~l\l'I .
I


f


I


-•


I


1


! 1


day of August, 201 3 that


II 7 AUG2013


.... .
~le contents of the' above affidavit are true and correct to my .


~owledge based on official record, no part of it : is false andQ .


~othing material has been concealed therefrom ,.....


AUe't~ ' s Identified


.R • f ",U;'fl>. A
AD " ~ N6T.:~..:!-"Y,--,"_


•Appointed b~ovl. 0'1 India
•£3ATHINOA (Pb.)


Entered In my Notanal Register 31 R-'1


& NO~"P·,··t~:;;l ·


L- ' ., . , - )


"............... K)'J ....:. .. .
,./' l;~3· ~ /~VE r~I FICATrON :


\) ;::l
> .....


l '~ i ' ' Verified at Bathinda on this 16th'


[ fiJ ,-,. "; v
I ; ; ' ~


( . 1 R\
I 1'- \


~ ~\
~
~
~ 1


~\fv
J


. .


I
,I


I
!I
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Annexure 9


Annexure 10
"


\<•


..~


, .


-----~


-; "


---_._ -----_._--,-,-; -
<


_._~--.--
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Sit e visit report on com pli
1{3 /,7


~ of Common Action Plan @
e, th e member s of committee consti tuted by the Secre tary, Local Govt. , Punjab f<1I ' ''~


moni to ring of com plian ce o f Common Act io n Plan Issued by hon 'ble Punjab & Harvan a HIgh


Court, Chandigarh in CWI' No. 14871 of 2011 and CWP No. 7039 of 2010, visited the M unicipal


Solid Wa ste dumping site near In ( ha wk, Mansa Road, Bathi noa on 13.0IU 014 to veri ty th e
compliance of the Common Act ion Plan.


The following are the observati ons:


1. The old waste deposited at the MSW dumping site soil has been cove l ed With sod
com pletely.


2. That to r ensur ing 100% doo r to door collection ·of w aste, th e Municip al Corpora tion has
eployed adequat e salai sewaks and other resources. ucstdes this, Mun icipal Corpo ration has


installed two To ll f ree No.s (1800 180 2626 Ii< 1800 180 2101) fo r receiving the complaints,


w hen person (Safai Mittar) does not reach any house hold for collect ion of waste on daiJy basis


or some scat tered waste is seen at any Secondary Collection Poin t. I hese 11 0 .5 are well


advertised on solid waste collect ion vehicles and by other means.


3. That un icipal Solid waste is not allowed to be burm . The labour/ staff deputed for road
sweepi ng and door to door collect ion has been educated not to do so. At th e time of site visn
no burning of waste/garbage is seen .


-
4. That only fu lly covered vehicles are used Iu r transoo rran on of solid waste.


5. The plan tatio n has been done ali aro und the peri phe ry of th e solid wa ste dumping site for


the development of Green Belt as requ ir ed hy one of the condit ions of th e ,(nvrrOnlllent


Clearance (EC). The plan tat ion is well maintained .


6. That the Fencing of dumping site has been done and req uired guarded gates have been


provided .


7. That the Spra y of herbal sanit izer is be ing do ne dail y on regular basis.


II. That the week ly Foggin!.: i. being done regularly.


9. That for dum ping of fresh waste 4m deep pi t in 5 acre area has been dug. These pits have


bee n provided wi th Polythene sheet lin ing and leachat e collection arra ngem ent. I he solid
wa te received at dumping site is cover ed wi th soil caily. l he earth requir ed for the same has


be n stock pi! d at th e Site near pits.


~(~~'.
Sh.Sandeep Gupta, XEN, M CB,


Bat hinda


l~r--.... I.> a- II,
Sh. Dalwinde rj i sJet PCS
Commissiuner, Me, Bathinda


~. /~J3 ' 'g' 7-tf1-Y ,
~h. I oginder Singh, XEN, PPCB,


Bath inda


Sh. Damanj t ingh, PCS
Sub Divis ional Magistrat e, Bat hinda


21







In compliance of the d
o I . or ers passed b thl cf9a wmderjit Singh PCS . Y s Hon'ble Tribunal on 15/07/2014. I,


hereby submit my I I.' CommiSSioner, Municipal Corporat ion, Bathinda S0
comp lance report dl .


Waste processl ;j I rugar Inc plantation at Municip al Solid
ng J ant/dumping site al Mansn Road, Bathlnd a.


This is to s b .
aforesa'd ' u mit beforll th is Hon'hle Trlhunal that the plantat lon at


I sit e has been c I
En • . ornp Il ted as mcnt lonod In the conditions of the


V1ronment Gearance i d f .
by h


. ssuc or this site and J S per plantat ion plan sugges ed
I e HortIculture Dc I .


B thl . v~ opment Off icer, Bathinda and Forest Ranee Off icer.
a tnda, Plantat ion h b


. as een completed with in one week time from July 15,
2014 th e date of i f


ssuo a such ord ers by this Hon'b le Tribunal in pending Appeal
No.70 of 201 2.


The follOWing reso d I . .urces were ep oyed In order to complete th is plantation work
wi thi n stipulated time period.


Sr. No. M achine
1. Excavator Big (Poclalne)
2. Excavator small (JCB)
3. Tractor Trolly
4. Water Tanker
5. Man Power
a. Malis
b. Junior Engineers
c. La ndscape Officers
d. Ass istant Engineers


- e. Execut ive Engineer
a f. Superintending Engineer


Ma


201,


IPPE


vi lhl


s5 0;


ree


eas


No.s Tot al Hours
2 I SO
3 225
20 1500
4 250


SO 2800
3 252
2 168
2 168
1 84
1 14
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3. This is also submitted that the Accounts Department has been directed to


deduct RslO,OOO/ from the salary for the month of July, 20 14 of M r. Sandeen


Gupta. ~ L


commidsioner
Dated: 21/07/20 14 Municipal Cor por at ion, Bath inda.


{I


3!


aft


lIlalJ
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Office Deputy Director Horticulture, Bathinda 


Number: 902 Dated: 23/07 /14 


To, 


The Commissioner, 


Municipal Corporation, Bathinda 


Subject :- regarding report of the p_lantation on the MSW Plant site. 


In reference to the above cited subject, it is requested that today on 23/7/2014, a visit was 


made to MSW Plant, Mansa Road, Bathinda with the officers of the Forest Department. There is 284 


meters length of a 5 meter green belt and on the other side the length of the belt with 15 meters width 


is 1632 meters. 2348 saplings were planted in this entire area, but keeping this area as the main area, 


there is room for four lines in the green belt all around, due to the many turns and the area being only 


15 meters in some places, only 2060 saplings could be planted here. These 2060 trees related to forest 


department are such as Neem, Burma Deck, Sukhchain, Pilkan, Arjan etc. have been planted. This report 


is for your information and necessary action please. 


(sd) 


Forest Range Officer 


Bathinda 


(sd) 


Deputy Director Horticulture 


Bathinda 
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BEFORE NATIONAL GREEN TRIBUNAL PRINCIPAL 


BENCH, NEW DELHI  


Appeal No. 70 of 2012 


In the matter of  


Capt. Mal Singh & Others …...   Appellants 


Versus 


Punjab Pollution Control Board & Others …… Respondents 


AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3 


MUNICIPAL CORPORATION, BATHINDA PUNJAB 


I, Uma Shankar Gupta, Commissioner, Municipal 


Corporation, Bathinda, do hereby solemnly affirm and declare as 


under: 


1. That at the outset, it may be submitted here that the


deponent being law abiding citizen cannot think of


violating any order passed by Hon'ble National Green


Tribunal or any other court of law. If there is any lapse on


the part of the deponent in implementing the orders passed


by this Hon'ble Court in letter and spirit, the deponent


tenders unconditional apology for the same.


2. That the deponent is presently working as the


Commissioner of the respondent No. 3 in the captioned


appeal. I have derived the knowledge not only from the
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records maintained by the department in the normal course 


of its business but also from the officers dealing with them. 


I am competent to depose and swear the present affidavit 


for and on behalf of the respondent No. 3 in the captioned 


proceedings. 


3. That the captioned appeal seeks to impugne the Order


dated 30.8.2012 passed by the respondent No. 2 herein


thereby granting environmental clearance under EIA


Notification dated 14.09.2006 for establishment of an


‘Integrated Solid Waste Management Project' in an area of


about 20 acres at Mansa Road, Bathinda, Punjab and for


establishment of an ‘Engineered Sanitary Land Fill


Facility’ in an area of about 36.8 acres at Village Mandi


Khurd, Bathinda, Punjab.


4. That the plot of land admeasuring about 36 acres in the


village Mansa Road, Bathinda, Punjab was being used by


the respondent No. 3 for the last three decade for


dumping/storage of municipal solid waste.


It may be emphasized that over last about 28 years, the


average municipal solid waste generation in and around


Bathinda, Punjab has been about 70 MT per day. Presently,


it is estimated at about 110 MT per day.
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The municipal solid waste which has accumulated / 


deposited at the said site is presently about 7,00,000 MT, 


its volume being approximately 9,00,000 Cum. (if density 


is taken 800 Kg per Cum.). 


5. That thus, it is manifest that the management of the already


accumulated municipal solid waste at the site in reference


is a big task, and in any case, a time consuming process.


6. That it may be emphasized that the entire dumping site


which was full of municipal solid waste is being cleaned


the entire garbage which was spread all over the dumping


ground measuring 36 acres is being scraped and piled up


and is covered with good earth (photographs Annexure:


A1 to A4). The sewage treatment plant has been installed


in an area of 6 acre. The sewage treatment plant is having


a capacity of 52 MLD and is running successfully


(photographs Annexure: A5 to A6). The municipal


corporation is digging out a 3 meter deep pit into 5 acre of


the area of the dumping ground which will be lined with


HDPE sheet and provided with leachate collection pipe


and tank. The said pit will be used to dump the MSW


generated from the city on day to day basis till the


integrated solid waste processing plant came into


operation (photographs Annexure: A7 to A8). The 5 acre


of the area of dumping ground is reserved for development


of 15 meter wide green belt around the periphery of the


dumping site. The municipal corporation has to plant 800
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plants approximately of different varieties i.e. Maulshree 


tree, Alstonia, Erythrina, Ficus, Kaner and Chakrasia etc. 


this green belt, out of which 300 plants has already been 


planted and the work is in progress and will be completed 


by 30.09.2013 (photographs Annexure: A9 to A14). 


Earlier, the date of completion of this work was given 


30.08.2013, but due to the scorching heat, the survival rate 


of the plants was very low and the municipal corporation 


has started the re-plantation of wilted plants. The area 


details of entire site are as under and site plan is attached 


(Annexure: A15):- 


Sr. No. Item Area 


1 Sewerage Treatment Plant 6 Acre 


2. Green Belt 5 Acre 


3. Pit 5 Acre 


4. Waste Covered Area 5 Acre 


5. Cleaned Area 10 Acre 


6. Work in progress 5 Acre 


Total 36 Acre 


7. That the municipal corporation reaffirms its stand to


complete the work under progress in a time bound


schedule as mentioned below: -
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Sr


. 


no


.  


Work 


Descripti


on  


Total 


Qty 


Executed 


as of 


16.08.20


13 


Expected 


date of 


completi


on  


Reason for 


delay  


1 Scraping 


of old 


deposited 


waste & 


covering 


the same 


with 


good 


earth 


9 lac 


cum 


appro


x.  


In 


progress 


30.09.20


13 


Due to ban 


on mining 


and heavy 


rains, 


impaired by 


Hon’ble 


High Court 


Good earth 


could not be 


supplied 


w.e.f. Aug


2012 to Feb.


2013.


2 Excavati


on of 3 


meter 


deep 


dumping 


of MSW 


generated 


on day to 


day basis 


5 


Acre 


2.5 Acre The work 


was in the 


scope of the 


concessiona


ire M/s 


JITF. Urban 


Waste 


Manageme


nt Bathinda 


Limited, but 
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the work 


was not 


started by 


the 


company 


due to 


litigation 


pending in 


the Hon’ble 


Punjab & 


Haryana  


High Court 


& before 


this Hon’ble 


Tribunal. 


Now the 


corporation 


has decided 


to do the 


work at its 


own level.  


3 Lining of 


pit and 


laying of 


leachate 


collectio


n pipes 


5 


Acre 


It will 


soon 


start after 


excavati


on of pit. 


30.11.20


13 


This work 


was in the 


scope of the 


concessiona


ire M/s JITF 


Urban 
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Waster 


Manageme


nt Bathinda 


Limited, but 


the work 


was not 


started by 


the 


company 


due to 


litigation 


pending in 


the Hon’ble 


Punjab & 


Haryana 


High Court 


& before 


this Hon’ble 


Tribunal. 


Now the 


corporation 


has decided 


to do the 


work at its 


own level.  


4. Plantatio


n (All 


800 300 30.09.20


13 


Plantation 


done earlier 
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along 


periphery


) 


wilted out 


because of 


hot weather 


conditions.  


5. Fencing 


around 


the 


dumping 


site. 


1864 


R. Mt.


1451 R. 


Mt. 


30.09.20


13 


Dispute of 


only 413 m 


with 


neighbor. 


Demarcatio


n has been 


done by 


revenue 


department 


& fencing is 


in progress  


6 Brick 


Paving 


entry to 


waste 


collectio


n pit 


232 


sqm 


Work is 


under 


progress 


30.09.20


13 


Earlier the 


work was in 


contractor’s 


scope, now 


being done 


by 


Municipal 


Corporation


, Bathinda 


The estimated cost incurred on the work is as under: 
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Sr. 


No. 


Item Qty. Amt. Remarks 


1. Earthwork 


in filling in 


layers from 


26.09.10 to 


till date.  


64820.54 5025653 


2. Earthwork 


in 


excavation 


for pit from 


29.07.13 to 


16.08.13  


40710.27 3663924 unbilled 


3. Providing 


Barbed 


Wire 


Fencing 


765 114750 Unbilled 


4. Providing & 


Fixing of 


MS gate  


4 84000 Unbilled 


5. Plantation 


till 


16.08.113 


300 150000 unbilled 


6. Plantation 


by JITF 


69824 


35


True Typed Copy







7. Excavator 


on Hire 


788539 


Total 4871037 


8. Lime 


Powder 


01.04.11 to 


till date  


165 qtl 117652 


9. Methyl 


Powder 


01.04.11 to 


till date  


70 qtl 133000 


10.  Fogging 


01.04.11 to 


till date  


62400 


Total 313052 


G. Total 10209742 


8. That a Civil writ petition (No.21960 of 2011, Jarnail Singh


versus State of Punjab) is pending in the Hon’ble Punjab


& Haryana High Court in which the Hon’ble Court has


granted status quo to be maintained with regard to land


which has to be used for setting up engineered land fill site


at Village Mandi Khurd. Due to this reason, the project at


the site could not be started. However, the municipal


corporation has started taking short term measures at the


dumping site at Mansa Road, Bathinda as suggested by
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Hon'ble Punjab & Haryana High Court & this Hon'ble 


Tribunal. Now the concessionaire has applied for "consent 


to establish" to the Punjab Pollution Control Board on 


12.07.2013. As and when the site of the Village Mandi 


Khurd will be cleared from the Hon'ble Punjab & Haryana 


High Court then same will be used for the construction of 


engineering land fill site. 


9. That the stray animals which used to enter in the dumping


ground was due to the reason that on one side of the


dumping ground, there was dispute of the boundaries with


the adjoining neighbor, therefore, fencing could not be


done on that side (413 meter) (Photographs Annexure:


A16 to A18). Now the demarcation of the dumping site has


been done by the Revenue Department Officials and


correct demarcation has been given. Now the municipal


corporation has started fencing on that side of the dumping


ground and it will be completed by 30.09.2013. To prevent


the entry of stray animals into the dumping ground, a gate


has been installed on the approach road of the dumping site


and in addition to it, three numbers of guards have been


deployed at the dumping site to keep round the clock vigil.


10. That the respondent No. 3 has also launched a public


awareness campaign, inter alia, educating the people of
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Bathinda to store municipal waste in a segregated manner 


(Photographs Annexure: A19 to A22). 


Street plays are being arranged at different places in 


Bathinda to educate its residents. The pamphlets were also 


distributed among the general public at Bathinda to make 


them aware about the mode and manner of segregation of 


municipal solid waste at their house level itself. But, 


response of general public in this regard is only lukewarm 


and no segregation of waste at source is being done, the 


same is possible only after establishing a waste processing 


plant. 


11. That the daily waste received at the dumping site at present


is regularly covered with soil. The respondent No. 3 for


this purpose had been regularly floating the tender/s. The


work of earth filling is being got done regularly at the site.


(Photographs Annexure: A23 to A25).


12. That the lime powder and methyl powder is being


sprinkled / sprayed on regular basis at the dumping site.


Fogging of malathion is also being undertaken on the


regular basis. (Photographs Annexure; A26 to A30).


13. That the respondent No. 3 has always been, is and shall


always be committed to its duties to ensure that there is no
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environmental pollution. In fact, it was with the said object 


and intent that "Integrated Solid Waste Management 


Project' was project to ensure scientific dumping of waste 


and management thereof so that the environment becomes 


better and pollution free. In fact, it was thought that the 


implementation of the project in reference would resolve 


the environmental pollution on the long term basis. 


14. That I state that the Corporation shall undertake all the


measures required for the scientific dumping and disposal


of the municipal waste as directed by this Hon'ble Tribunal


and or any other authority concerned. The Municipal


Corporation of Bathinda is committed to a pollution free


and healthy environment and shall ensure that it fulfills all


its obligations towards the people of the city.


Sd/- 


DEPONENT 


VERIFICATION:- 


Verified at Bathinda on this 16th day of August, 2013 that the 


contents of the above affidavit are true and correct to my knowledge 


based on official record, no part of it is false and nothing material 


has been concealed therefrom.  


Sd/- 


DEPONENT 
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Subject:  Appeal No. 70 of 2012 before Hon’ble National Green 


Tribunal, New Delhi 


On the hearing of 9th July, the chairperson, NGT asked 


undersigned that whether 15 m wide green belt exists at the present 


dumping site of the waste or proposed site for processing plant.  


On the basis of the submission made before the Tribunal 


earlier, I deposed that 15 m wide green belt exists at the periphery 


of the site. After deposing the same I checked at the site on 


11.07.2014, the green belt was found only for names sake. All the 


plants were found withered. 


The NGT has asked the MCB to submit the status report on 


next date of hearing i.e. on 15.07.14. The status of green belt was 


reported as it was present at site. On the basis of this report, the NGT 


has found that I had deposed falsely before NGT on 09/07/14 and 


has fined me personally Rs.10,000/-.  So it is found that find has 


been imposed because due to careless and inattentive would carried 


out by Sh.Amarjit Sikngh ISO. Now as the NGT has further ordered 


to develop the 15 m wide green belt all around the periphery of the 


site and maintain the same, some officer may be deputed on the task 


giving him the illegible responsibility in this regard. 
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NGT has asked for an affidavit on 22/07/14 that the green belt 


has been developed. 


For information and orders please. 


Sd/- 


16/7 


Ld. Comm 


SE BMC will be officer-in-charge of the site & MSW. He will 


ensure the compliance of the orders of NGT by having a green belt 


of 15m width along the periphery of the site. Assistance of DD 


Horticulture & Forest Deptt Btn may be taken for technical inputs. 


He will be assisted by Xen Sandeep Gupta, SSO illegible, JE 


Rajinder Kr. LSO, CSI or any other officer has feels the need of 


videography of this entire project will be done on “BEFORE” & 


“AFTER”. 


Sd/- 


16/7/14 
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Site visit report on compliance of Common Action Plan 


We, the members of committee constituted by the Secretary, Local 


Govt., Punjab for the monitoring of compliance of Common Action 


Plan issued by Hon'ble Punjab & Haryana High Court, Chandigarh 


in CWP No. 14871 of 2011 and CWP No. 7039 of 2010, visited the 


Municipal Solid Waste dumping site near ITI Chowk, Mansa Road, 


Bathinda on 13.08.2014 to verify the compliance of the Common 


Action Plan. 


The following are the observations: 


1. The old waste deposited at the MSW dumping site soil has


been covered with soil completely.


2. That for ensuring 100% door to door collection of waste, the


Municipal Corporation has deployed adequate safai sewaks and


other resources. Besides this, Municipal Corporation has installed


two Toll free Nos. (1800 180 2626 & 1800 180 2101) for receiving


the complaints, when person (Safai Mittar) does not reach any house


hold for collection of waste on daily basis or some scattered waste


is seen at any Secondary Collection Point. These no.s are well


advertised on solid waste collection vehicles and by other means.


42


True Typed Copy







3. That Municipal Solid waste is not allowed to be burnt. The


labour/ staff deputed for road sweeping and door to door collection


has been educated not to do so. At the time of site visit no burning


of waste/garbage is seen.


4. That only fully covered vehicles are used for transportation of


solid waste.


5. The plantation has been done all around the periphery of the


solid waste dumping site for the development of Green Belt as


required by one of the conditions of the Environment Clearance


(EC). The plantation is well maintained.


6. That the Fencing of dumping site has been done and required


guarded gates have been provided.


7. That the Spray of herbal sanitizer is being done daily on


regular basis.


8. That the weekly Fogging is being done regularly.


9. That for dumping of fresh waste 4m deep pit in 5 acre area has


been dug. These pits have been provided with Polythene sheet lining


and leachate collection arrangement. The solid waste received at
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dumping site is covered with soil daily. The earth required for the 


same has been stock piled at the Site near pits. 


 Sd/-       sd/- 13/8/2014 


Sh.Sandeep Gupta, XEN, MCB    Sh. Joginder Singh, XEN, PPCB 


Bathinda         Bathinda  


Sd/-13/8/14      sd/- 


Sh. Dalwinderjit Singh, PCS Sh. Damanjit Singh, PCS  


Commisioner, MC, Bathinda  Sub Divisional Magistrate, 


Bathinda 
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In compliance of the orders passed by this Hon'ble Tribunal on 


15/07/2014. I, Dalwinderjit Singh, PCS, Commissioner, Municipal 


Corporation, Bathinda hereby submit my compliance report 


regarding plantation at Municipal Solid Waste processing 


plant/dumping site at Mansa Road, Bathinda. 


This is to submit before this Hon'ble Tribunal that the 


plantation at aforesaid site has been completed as mentioned in the 


conditions of the Environment Clearance issued for this site and as 


per plantation plan suggested by the Horticulture Development 


Officer, Bathinda and Forest Range Officer, Bathinda. Plantation 


has been completed within one week time from July 15, 2014 the 


date of issue of such orders by this Hon'ble Tribunal in pending 


Appeal No.70 of 2012. 


The following resources were deployed in order to complete 


this plantation work within stipulated time period. 


Sr.No.  Machine No.s Total Hours 


1. Excavator Big 
(Poclaine) 


2 150 


2. Excavator small 
(JCB) 


3 225 


3. Tractor Trolly 20 1500 


4. Water Tanker 4 250 


5. Man Power 


a. Malis 50 2800 


b. Junior Engineers 3 252 
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c. Landscape Officers 2 168 


d. Assistant Engineers 2 168 


e. Executive Engineer 1 84 


f. Superintending 
Engineer 


1 14 


2060 Numbers of plants exist at site today. 


2. It is, further submitted that Municipal Corporation, Bathinda


has issued notice to the Project Developer to develop the green belt


as required by the conditions of the Environment clearance within


one week time and submit an explanation that why a fine of


Rs.50,000/- may not be imposed upon him for defaulting his


contractual obligation of meeting the conditions of Environment


Clearance vide memo no. 2015/MSW dated 17/07/2014 (copy


enclosed). The representative of the Project Developer was present


in the Court room on 15/07/2014 when the said order was passed.


This order was immediately conveyed to him and he was verbally


instructed to develop the green belt as per the conditions of


Environment Clearance within one week time. When the Project


Developer did not start developing the green belt. The same was


carried out by the Municipal Corporation, Bathinda. This was done


to ensure the compliance of the orders of this Hon'ble Tribunal to


develop the green belt in a week time. The cost incurred on the same


shall be recovered from the Project Developer.
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3. This is also submitted that the Accounts Department has been


directed to deduct Rs.10,000/- from the salary for the month of July,


2014 of Mr. Sandeep Gupta.


Sd/- 


Commissioner 


Municipal Corporation, Bathinda 


Dated: 21/07/2014 
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PLANTATION PLAN AT MSW SITE 


MANSA ROAD, BATHINDA  


A. SPECIES SUGGESTED:


1. NEEM


2. SUKHCHAIN


3. BARMA DEK


4. MAHA RUKH (AILANTHUS)


5. PILKAN


6. TOOT


7. ARJUN


B. PLAN SUGGESTED
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Office Deputy Director Horticulture, Bathinda 


Number: 902 Dated: 23/07/14 


To, 


The Commissioner, 


Municipal Corporation, Bathinda 


Subject:  regarding report of the plantation on the MSW Plant 


site. 


In reference to the above cited subject, it is requested that 


today on 23/7/2014, a visit was made to MSW Plant, Mansa Road, 


Bathinda with the officers of the Forest Department. There is 284 


meters length of a 5 meter green belt and on the other side the length 


of the belt with 15 meters width is 1632 meters. 2348 saplings were 


planted in this entire area, but keeping this area as the main area, 


there is room for four lines in the green belt all around, due to the 


many turns and the area being only 15 meters in some places, only 


2060 saplings could be planted here. These 2060 trees related to 


forest department are such as Neem, Burma Deck, Sukhchain, 


Pilkan, Arjan etc. have been planted. This report is for your 


information and necessary action please. 


(sd)  (sd) 


Forest Range Officer Deputy Director Horticulture 


Bathinda  Bathinda 
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